
8/263, Malviya Nagar, Jaipur 302017 Lifestyle for 

Regional Office, Jaipur (City) VARE 
% Rajasthan State Pollution Control Board f\.‘; LiFE 

‘Q/ Environment e-mail: ro.cityjaipur@gmail.com 

E-mail 
F.No. RPCB/ROJP(S)/Legal-16/ 1 o &1 ¢ Date: \ 1~ ~ Yoy 
The Registrar, 

Hon’ble NGT, 
Central Zone Bench, 
Bhopal. 
E-mail: ngtezbbho-mp@gov.in, 

Sub: - Report of Joint Committee Constituted in O.A. No. 149/2025 (CZ) in the 
matter of Sachin Dhaka and Ors V/s Chief Sec. State of Rajasthan & Ors. 

Ref: - Hon’ble NGT order dated 11.11.2025. 

Sir, 

With reference to above subject matter, please find enclosed Report of Joint 
Committee Constituted in O.A. No. 149/2025 (CZ) in the matter of Sachin Dhaka 
and Ors V/s Chief Sec. State of Rajasthan & Ors For kind perusal please. 

Encl: - As above 

Yours Sincerely 

(VB — Nodal Officer Cum
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Report of Joint Committee Constituted by Hon’ble 

NGT Central Zone Bench Bhopal, In Original 

Application No. 149/2025 (CZ), Sachin Dhaka and 

Ors. Vs Chief Sec. State of Rajasthan & Ors. 

Background: 

The present Original Application has been 

filed by Sachin Dhaka and Ors. before the Hon’ble 

National Green Tribunal, Central Zone Bench, 

Bhopal, alleging substantial question related to 

environment degradation, pollution and 

deteriorating health condition of the resident of 

the SFS colony, Mansarovar, Jaipur. 

The grievances raised by the applicant, inter 

alia, include the following alleged violations: 

1.1.1. Unauthorized occupation of Rajasthan 
Housing Board Land-Khasra No.-270, Block-C, 
near sector 4, RIICO, Fun kindgdom Road, 
Mansarovar with area of 14545.055 sgm. and 
still operating open garbage depot even after 
several repetitive complaints. 

1.1.2. The open garbage depot is being operated 
without obtaining CTO, CTE and environmental 
clearance. 

L.1.3, The open garbage depot facility, thus is 
being operated in clear violation of various 
legal norms and statues and while also 
endangering residents Right to Healthy Life as 
enshrined under constitution of India and the 
systematic failure of administrative 
machinery.
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Order of the Hon’ble National Green Tribunal dated 

11.11.2025: 

The Hon’ble National Green Tribunal, Central 

Zone Bench, Bhopal, vide order dated 11.11.2025, 

took cognizance of the matter and constituted a 

Joint Committee to ascertain the factual position. 

The operative portion of the order is reproduced 

below: 

“6. We deem it just and proper to call a 

report on the matter in issue, in present original 

application, from a Joint Committee consisting of: 

(i) One representative from principal 

Secretary, Urban Development and Housing 

Department, Jaipur. 

(ii) One representative from the District 

Collector, Jaipur (Rajasthan). 

(iii) One Representative from  Member 

Secretary, State Pollution Control Board, 

Rajasthan. 

7. The Committee is directed to visit the 

place and submit the factual and action taken 

report within six weeks. The State PCB will be the 

nodal agency for coordination and logistic 

support.”
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3. Constitution of Joint Committee: - 

In compliance with the Hon’ble NGT’s order dated 

11.11.2025, the following officers were nominated as 

members of the Joint Committee- 

1. Sh. Lekhraj Jagrat, Senior Joint Legal 

Remembrancer (Representative from the principal 

Secretary, Urban Development and Housing 

Department, Jaipur) 

2. Sh. Vikas Prajapat, Sub-Divisional Officer 

(SDO) Sanganer, Jaipur (Representative from the 

District Collector, Jaipur, Rajasthan). 

3. Sh. Vivek Goel, Regional Officer, RSPCB, 

Jaipur (City) (Representative of the Rajasthan 

State Pollution Control Board). 

4. Site Inspection and Findings of the Joint 

Committee: - 

In compliance with the directions of the 

Hon’ble Tribunal, the Joint Committee visited 

aforesaid site, on 10.01.2026 in presence of Sh. 

Atul Sharma, Superintending Engineer Nagar Nigam, 

Jaipur. 

4.1 Background of Site: 

That that transfer station as mentioned in O0.A. is 
being operated since year 2018 on the total area of 
12000 square meter (approx.). It is also pertinent to 
mention here that the Nagar Nigam owned only 4000 
Square meter part of aforesaid land which has been 
recently allotted to Nagar Nigam by the Rajasthan 
Housing Board, vide its letter dated 
21.05.2025 (Annexure-1) 

Nagar Nigam, Jaipur had authorized a vendor namely 
M/s BVG Limited in year 2018 to operate and maintain 
the facility. After that Nagar Nigam has changed the
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operator and give all the rights to operate and 

maintain the facility to M/s Vivek Enterprises 

whereas M/s Ravi Travels is engaged in collection and 

transportation of MSwW waste from door to 

door (Annexure-2 and 3). 

4.2 Observations of the Committee: - 

» The inspected site is a Municipal Solid Waste 

(MSW) Transfer Station located between the 

Dravyawati River and RIICO Industrial Area, 

Mansarovar, Jaipur. The facility 1is being 

operated and managed by Nagar Nigam Jaipur 

through its authorized Vendor. 

» The MSW Transfer Station has been in operation 

since 2018 over an approximate area of 12,000 

square meters; developed by filling a low-lying 

area using construction & demolition (C&D) 

waste. 

» Municipal solid waste generated from the 

residential area of Sanganer and Mansarovar 

areas 1is collected through approx 85 small 

hopper vehicles and unloaded at the aforesaid 

site. Subsequently transported to the Waste- 

to-Energy Plant operated by M/s Jindal Urban 

Waste Management Limited, located at Khasra No. 

362/363, Village Langariyawas, Tehsil Jamwa 

Ramgarh, District Jaipur, using trucks. 

» Approx. 50 rag pickers were engaged in 

segregation and collection of waste. at the 

site. 

» It was observed that no impervious lining at 

the bottom of the site has been laid at the 

site to prevent groundwater contamination due 

to leachate generation from the handling and 

temporary storage of solid waste. 

» No boundary wall, demarcation, covering 

arrangements were provided by the Nagar Nigam 

or vendor around the transfer station.
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» Neither Nagar Nigam nor operator deputed any 

security guard at the site as well as no record 

keeping facility was provided but site 

supervisor of the firm was present. 

» Provisions of fire fighting or fire protection 

equipment’s were not provided at the site. 

However, a fire station of Nagar Nigam is 

available within the radius of 1 kilo meter 

from the transfer station. 

» It was observed that approximately 50 temporary 

tent structures have been erected within/near 

the site, wherein persons engaged in door-to- 

door collection of municipal solid waste are 

residing. The absence of adequate sanitation 

facilities at the site may result in open 

defecation, thereby posing environmental and 

public health risks. 

» As informed by -the Site Supervisor, Shri 

Rishpal Meena, approximately 200 metric tonnes 

per day (MT/day) of municipal solid waste is 

transported from the transfer station to the 

Waste-to-Energy plant using around 7 trucks, 

after manual segregation and recovery of 

recyclable materials at the site. 

» Presence of legacy waste was also observed at 

the site. Accordingly, the possibility of 

groundwater contamination due to leachate 

generation cannot be ruled out. 

» During the site visit, it was observed that 

construction work of the boundary wall by Nagar 

Nigam, Jaipur was in progress at the allotted 

land at measuring 4000 square meter. 

» Neither Nagar Nigam nor operator of the 

facility has obtained authorization for 

transfer station under Solid Waste Management 

Rules 2016 from the RSPCB. In reference to 

above, a show cause notice for non-compliance 

of the Water Act 1974, the Air Act 1981 and 

Solid Waste Management Rules 2016 was issued to 

the Nagar Nigam, Jaipur vide letter dated 

27.11.2025 by the RSPCB (Annexure-4).
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» Nagar Nigam, Jaipur intimated to the committee 
that Jaipur Smart City Limited has proposed to 

develop 300 TPD capacity mechanised transfer 

station on the land allotted by Rajasthan 

Housing Board, Mansarovar, Jaipur. Presently 

the approval of this project is under 

consideration in the Ministry of Housing and 

Urban Affairs, Government of India (Annexure- 
5). 

ol 
(Vivek Goe Lekhraj %iat) ( @%fi%}&fififik, 

RegiQdd i Seni(FEEY egal Sub Divisional 

Roe, TR hoag 0 gen %m@wm Officer (SDO) 
m’bur (City) Development and Sanganer, Jaipur 

Housing Department, 

Jaipur

267



RTSTRITT 3Ry TG 
PP =99 BB = D7 71 s it st o N5 7a.¢ 

ki 
Frmy e s 

w?safiflzmwwmm 
AR SAGR | 

e — Revdorer aifw sref YR 1970 3 ot o B s Mi-2015 @ s vy B ATRRNR sy aorE AR B AIR~13 TR FARTE & URT @ g s 2 A 400000 @i Hrex R BT e andes a3 | 

Wl AR v A, TG R Ry, ASRATT INBR TG Ieded, Toiodfonve SRR SITET TS0 3410 ST ERI, aiferrd IR d-oder @ 7w 18 /0 186,/ T, 187 /¢ R A T W B w Y 

eI, 

mififiwaflafiaé%emfi, wfi?mfiamgvaflmmawfiumwyi 1S T A TSE B U el e e 29 400000 Aol YA Howw A e A WRefe aiE ay g MRE T e w3 B 150 i 24.032025 @) @ 

1. A 4 BT B 400000 THL 
z.mfiaflqamfiamma?fiwws/—aflzo ufererer 9995/—ma.fl.fiwmazawfi7wm%fimmfiaafl 25 SR AR ST 2499 /— iy g 
Gl NI %, (9995+2499) 12494 /-y ad . 

49976000.00 3. Ry @&l @ wfr o ‘B AT B 5 AR 2498800.00 4 NI 0% af 7w S o o arari 
SR TR % 33315 /) 2.5 whew sftrerd) 

3331500.00 5. TR Frm @) 47 15yl <y 
7496400.00 6. ff® g 

10000.00 7. AR gen 
500.00 

T 63313200.00 

8. YA 12 9RE (@ 3 Wy 2498800 %), 
299856.00 9. NywA. 18 sfem (@ 6 v 7 W 10500 1) 

1890.00 

B 27 Uy 63614946.00 

é;, TR g5 )

268



@ 
IR VR GO 63614946 /— (@R W B R B e wlies gk A W i W) 

w1 RAIve ghe USTRAM IMATHA AUSH TR B A GARY oded o 9l B @) Retie @ 

& mE F AR R B W 8 Grfo $U AR Mg IR (G, ISR A 

oS HIERIARY ST URRR SierdT IR WUV e W 10 S ST AUSe SU R 

SRIY TR S TRAR A B G 9 i o it wan s ot dvb ga et # 

R B 

e B A~ 

1. S Wl PeiRa o A s e wRar R e @ aded R fd of g @ 

Prevd oY R M @ Avse g @ @) RRN ar e @ e a1 @ oEl a9 

T A 
2. aiffe Nomif wd 3331500 /— (ammfi?flwmmmfi-amm)mfi?s 

forerll % < AR 15 WA @ 15 QETS G o awar Bl | eforaf o9 ad @@ W w¥ard 

Bl | e g 7 ¥ 9 awr ORI TR S BN 0¥ ASE ERT THgE ORI A 
A gF W) fear o et § - 

3wg@vsmawafiflmw%§fimwrmmfimmafimmfifimfi|fim. 

Emfimmmaflmmafivfiawmfi;fizfimh 

RpaT SR | 

A.Wfiufimflfififiwmmwmmfimfimmm| 

AR @1 P AUSH ERT BRI AT | 
5, wen B B T @R o I wRen ¥ R @ @) Ref § swEfed o 

T v R el T Pt R germas @ Avse A W @ a8 el | 

6. wen @ arated A ¥ 2 af # Pt o e afed @i 

7. TSe BRI SR YA BT AR O RN B ERAERYT Y [ G A S 

6, vou ER@R ZR O 7S A arde Ay af 2015 # R A Ren—Frdw vd wd ar g 

9. T g AW (23.56.7) @ A B B AR . 59981700 /— R 1 ARG AW R T 

599817 /— (RHB) AAALROODA6F # T i Tre @) W @ Wil 7. 26 agd) @ R vd W@ 

mafimfififimgqs\wwfimfiwmmzwfil 

Are: qfifian'fi3na‘€:xwam1823&?&524.03.2025afififlfim§q3=(:mam 

T 20 Hfeee RATd @R W AR aTe W A AT 5% A E @ W e PRl 

whopfr o st # o R o @R 
o e T er W A agAifed 1 

sl — 
1. TE WG] S, USRI I HOSE AR | 
2. TR R, WUS—TR JTORA MATE JUSe g | 

3. e e, ga fEd, Ao I AUEH TR | 

Y AT AT 

7/ 7o fda, SRy 
~//5/ QW‘

269



GSTIN : 0BAAALROO46FIZA ER ] /:q‘éh/fxm/siéu/a SSJ PN . 09l09)249 5 By 317% - s %@g — 
(//ES‘SQ) 

T m%fi:%fimfia‘fi/fii/‘ 
T R dror. AN 

WWW 
A e o vghy / q@fi/wfiflmfifiufim%w e T 
w295 fiw,u%.l,/é].?,s:....,....,mmwmm%mfizfi@@é@m 

\Wwfimm—cfimm(mwmwmmmTWJ 
HYqr 

Rt e e MW@WWWWI 

Wfiumflafi@mfiflé!fimflmfia?fir%fiflmflflfiama& 
FER T TG T AN B GRS B1% G—2/70 o /To 0/92~938/467 faiies 4.2.94 & 
ST H XA ¥ W v smary | 

fiafiufiafi:ww/fiz%fiwm’&mmmmfim?fimwzl 

3t 

T e [were & v Freferen R s g w1 wer g | 

i 

270



PrIfer U AT YT, Ja-Tada 3 
TR AT HUS, AR, TAR 

wwiw: 43| w9/ 9 8s 
[foreed T) 

Hell T 

IR JMATH HUS, 
HAERIER, AR | 

m:—%@mmmwmymm@z@mmfimmm 

S ) AR T A WA B WaeR—13, HYnTE, B & 
wmmwfimmmwoooofififlfifimm 

o | 

Laces 
Swid Ryarrta @ @ argEE, TR A Gy SAR ER A FAE TH-8, 

(/i /Y /2024 / Qoo /405 RIS 23102024 F ERT i g e afed 

_FRIEa T RS Tl A R o FRER B o A $Y AR A 

Ao TR @ WGeR—13, THUHTH GAGTSH D U TR FORI FE Y 400000 J010 

fimmfiafifimwm%wfiwww,mm,w, 
ORI WER (4 A, AOLAATSH TR W I A ¥ qoSe B aa 

yefe wRefe ARAG X @ I 0 JIRW ger R e @ &g 15 e A 

sfaRew Al T@ Bva §¢ IgEE, TR FIE 9ok SR, 9ftsd dHeare Ut Had 

EEE SagR B araes frar mar| Rree qrem A wen @ amded oft &1 Wi 

arde U3 BAiE 205 faAlR 21052025 F W fpAr w1 RS AR W BRI AT 
R S AR B UeETd B $ U GG 410 fAAIG 00.00.2025 B ERT I FHIOT 

a3 S B} I T &) ¥ A G B AR i @ dea RAid 14.102025 F @@ 

o arge T, s s (k) (e W) omgem, TR L o), SR @ 

R BT S BRI 
S et TF U A YA FEed | e B 

yfafafd — i i 

1. o, orefterst arfamr (Rer) (e wfafiR) omgew, TR frm, eR, 
%WWWWW%%WWWWNW 

@ Tt § wOd e} wer B d Sa 4t @1 andfie s Reie 
14102025 T U HET BT 5 X | 

2. TEI WEET VA, VIO AR AUSE, SRR B GEe awe &1 

22 e 

Sieciececd 
T fadia, AR 

—
—
—
—
—
—

271



. Arnexug -9 

OFFICE OF THE DEPUTY COMMISSIONER (GARAGK) 
MUNICIPAL CORPORATION GREATER JAIPUR 

-_—I‘ 8. No 2= FSO)/DC (QYNNI2025/ /K m/ 593 Date :- 7.“1]02,[7.09,5 
‘ M/s Vivek Euter 

Date of sale of tender 26-11-2024 date of receiptfopening of tender 19-12-2024 
Sub. == Your tender No 25 date 26-11-2024 for the work war¥ Rwmr AsT 

SIUYR @ e, IR, IR Ter R s oiter @ gRIOY 
Rorll N VG PR G WA, TG U GO R TT IR 
wWell sy warer Wl uRar @ and 

Your tender for the above mentioned work has been acocy [
 

(ed by (he order/resolution 
/PCHECBourd/ 

poration of - on under mentioned terms:- == P < p- M AT SRIGE @ yiearr, aneRi, eelgd aer 
Rurere sor Sier & gl el ¥ e e aw 
LEA, IEEN T GG RS W3 @l s wwed awalt 
aRaer @1 wrf ) - 

House No. 

Opp. 
Name of Work ore RewT dex orgy @ giearst, seridae, RN adT 
As per Sehedule G . 
Gl )fimmmmkra‘:gmw{fim}flflmrmw 

DU, ICE VA GAGT WA W3 Al 3 W 

aroraflt uRasar @t et 

Head  (Source of | [ IMC 2. 
Fuud) 
Amoun 

cal  Sunction | Rs.. 
Amount 5 

| ’ A & I Sanctioned | Rs 7,00,00,000.69 S.N 2240113 Date 01-07-2024 
Amoun( 

12 | Work Order | Rs. 7,00,00,000.00 
| Amount 

13 | Barnest Moncy | Rs. 3,50,000/- Receipt No. 79413/18-12-2024 
Deposit 

Estimated | [ 7,00,00,000.00 2. 7 
.. Date. .. Authority DC (Garage) 

Validily unknownSignajure valid 

Digitally signed by 

. Designation 
S Date: 2025.0 
%’3&‘55 Reason: Approwy/ 

RajKaj Rof No.: 13676568 

Scanned with OKEN Scanner
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[T# [ Security  Deposit | ... | 

| ! Period L 
|15 | Approved Rate =] —_— sSmw 
b Tender | 3| ] 
i = 

| [ |wrR Tom 9% w9 © SRAEL, 5. 62,40,55 

| | i---xr\i‘l!l\tzl, gE‘.l_,_UQ T QaEl wai e TE 

| ! | $ ger Rem ¥ gy BRTen 

} | 5—<'r Foa T gEe? Bwe 92 
| 

| | \—r“r s TEE FEE Reem o1 o 
| i 

| Newd @, e W Gase e e | 

‘ | AU B g Ueie @ o Feea FgeR FaE 

| WGl @ Ueen & Aedial Gie ® 99 o9 GET T R 

¥ NaESAGER BEY, SEISAEE W 

U Rear s ghefaa =e 
16 | H-Schedule  for | @ 

| Rates 
17 ‘ Budget Head 

18 | Name of Corporator 

allotted to complete the work as mentioned in the tender, shall be considered o hav: 
commenced from 23-03-2025 The time allowed to complete the work is as under. 
Date of Commencement :- 23-03-2025 
Date of Completion :- 22-03-2026 

Deputy Commissioner (Garage) 

Municipal Corporation Greater Jaipur 
No. Dated. 

Copy forwarded to the following for information 
. PS to Commissioner, Municipal Corporation Greater, Jaipur 

. Chairman Garage, Lok Vahan Samiti, Jaipur 

Dy. Commissioner Zone... 
The Financial Advisor, Municipal Corporation Greater, Jaipur {& 
Ex.En/Asst. En./Junior Engineer, Garage, Municipal Corporation Greater, Jaipur 

e enter fada Ot fte aRiw, of duer Bia RS om 

5 mmke v e wigh, o @ thef o smEr AEer wwfe o 

frazor daa &2a EE !Idlflefl( PrRAE! GAgER el Highieda e o 

FHRT R TG TEd @ Ecl 

7. wE RRSERE Eadee (Iw), dede o Sue? o% 6 o e & 

i 
- You are hereby directed to undertake-the work at once. Please note that the - ‘ 

| | 

A
L
 

% 
wpa @ W ol F IGAR W T Ao U4 9% oX Rm Wga e s 

ghilaa @t 

8. Oswal Data Processor 
9. Guard File. 

Depury Gl RO ESIRRg e vald 
Municipal S%?éwg?éhgg 00\} 8lngh 

Designation ¢ ommissioner 
Date: 2025. "58:50 IST 

RajiKaj Ref No.: 13676588 

Scanned with OKEN Scanner 
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. : R 

NAGAR NIGAM GREATER JAIPUR 
g (Pandit Deendayal Upadhyay Bhawan, Lal Kothi, Taipur, Rajasthan-303015, INDIA) 
A No.F29 () Ex En.(P)/NNGI/2024-25/153 . Date: 28.01.2025 

= Work Order 

To 
M/S Ravi Travels 
Shop No 20, Sunder Vihar, Opp SBI Bank, 
Tonk Road, Jaipur-302018 
Email: ravi travels@hotmail .com 

Subject: Procurement of Services For Operation of Door To Door Household Waste collection, 
Segregation And Transportation of collected Household Waste Upto secondary collection Point Through Real Time Monitoring Using Geo-Fencing, VIS & RFID Based Monitoring 
syslem Tn all 21 Wards of Mansarovar Zone of Nagar Nigam Grealer Jaipur. 

Ref. No.: i) NIB No. 02/2024-25 dated 24/10/2024) (UBN No. IMC2425WLOB00775) i) LOA letter No. F29 () Ex.En.(P)/NNGJ/2024/145 Dated 07-01-2025 

.~ With reference to above mentioned subject work contract for “Procurement of Services For Operation of Daor To Door Household Waste collection, Segregation And Transportation of collected Household Waste Upto secondary collection Point Through Real Time Monitoring Using Geo- Fencing, VTS & RFID Based Monitoring system In all 21 Wards of Mansarovar Zone of Nagar Nigam Greater Jaipur.” Details of work order as given below- 
L. | Name of work | Procurement of Services For Operation of Door To Door Household Waste 

| collection, Segregation And Transportation of collected Household Waste Upto secondary collection Point Through Real Time Monitoring Using Geo- | Fencing, VTS & RFID Based Monitoring system In all 21 Wards of 
Mansarovar Zone of Nagar Nigam Greater Jaipur. 

2. | Tender No. | 02/2024-25 dated 24/10/2024) (UBN No. IMC2425WLOB00775) 
3. | LOA No. 1F29() Ex.En.(P)/NNGI/2024/145 Dated 07-01-2025 
4. | Rate | Rs 94.46 per Household per month with 3% incroment per year from the 

| quoted rate by the firm according to the bid conditions. 
5. | BriefParticular | Procurement of Services For Operation of Door To Door Household Waste of Work | collection, Segregation And Transportation of collected Household Waste 

| Upto Secondiry collection Point Through Real Time Monitoring Using Geo- 
Fencing, VTS & RFID Based Monitoring system In all 21 Wards of 

| Mansarovar Zone of Nagar Nigam Greater Jaipur. N 6. Scope of Work | As per NIB, REP, Reply of Pre- Bid queries, Addendum. Corrigendum 7. | Period of | 01 Years with extendable 01+01 years with satisfaction of work by Nagar Contract | Nigam Greater Jaipur & on mutual consent of Nagar Nigam Greater Jaipur - | and Contractor. 
L 8. " Work Amount | 
= i Estimated Cost as per approved rates 4r | No of Rate per | Tentative Cost in Cr 

| Zoue Household Household per for st Year of | (Tentative) MOn; g oo iy contract ! j Mansarovar | 73807% 9x.48 i 837, 
| Digitally signed by | *Above figures are tenta e & at B 
| implementation, execution 

i of work may be subject to 
section v clause g 70 &f R 

RaiKaj Ref No.: 13172738 
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‘9. | Security Deposit | As per Rules 
(if any) 

16: | Security Deposit | As per Rules 

Period 
12. | Commencement | Within 10 days from the date of issuance of the Work Order 

of Work 

1.The work is to be carried out strictly according to the specification accepted in the tender document, 

agreement, addendum and corrigéndum. 

2.Firm shall give priority for deployment of low carbon emitting vehicles. 
3.Day (o day work should be carried out as per the terms and conditions méntionicd in the tender 

document and the agreemerit executed. 

4.The firm should strictly follow all the relevarit statutory provisions and Acts/ rules including RTPP 

Act 2012 & RTPP rules 2013. 

Copy to Followings:- 

1. PA to Honbl’e Mayor, Nagar Nigam Greater Jaipur. 

Additional Commissioner, Nagar Nigam Greater Jaipur. 

Financial Advisor, Nagar Nigam Greater Jaipur. 

Superintendent Engineer, Nagar Nigam Greater Jaipur. 

P
N
 

L
A
 
W
 

Guard File 

RaiKai Ref No.: 13172735 

(Rukmani Riar) 
IAS 

Commissioner 
Nagar Nigam Greater 

Deputy Commissioner (Health), Nagar Nigam Greater Jaipur. 

Deputy Commissioner (Mansarovar zone), Nagar Nigam Greater Jaipur. 

Executive Engineer (Project-T), Nagar Nigam Greater Jaipur. 

Jaipur 

Commissioner 

Nagar Nigam Greater 

Signature valid 

Digitally signed by 
Designation #Bom 

Jaipur 

pa
 

]
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RPCB/ROMaipur(City)/Legal - g / 8 3y 

. . . Regional Office Jaipur (Cigy } 4l ® 
Rajasthan State Pollution Control Board éfia LiFE 

8/263 \}@l 
Phone: 0141-4068311, - 

Annexwre -4 

alvi; 

rocin 

Registered 

Date: 7). h‘wg 

Commissioner 

Jaipur Nagar Nigam 

Jaipur, Rajasthan. 

Subject: - Show cause notice for non-compliance under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 & Solid 
Waste Management Rules, 2016, 

Ref— (i) Inspection dated 21.11.2025. 

Sir, 

L 

o 
w 

Whereas, the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter referred 1o as 

the "Water Act") & the Air (Prevention and Control of Pollution) Act. 1981 (hereinafter referred 

to as the "Air Act") have come into force in whole of the State of Rajasthan, with effect from 

23.03.1974 & 16.05.1981, respectively. 

Whereas the Air Act, 1981 and Water Act, 1974 are in force in the State of Rajasthan and 

provide for prevention and control of pollution. 

Whereas the Board is empowered to take steps necessary for prevention, control and abatement 

of air, water, and environmental pollution. 

And whereas the Solid Waste Management Rules, 2016 (hereinafier referred to as the "Rules™); 

have been made by the Ministry of Environment, Forest & Climate Change, Govt. of India, New 

Delhi in exercise of the powers conferred upon it under the Environment Protection Act, with a 
view to ensure proper management, handing and disposal of municipal solid waste and the Rules 

have come into force on 08/04/2016. 

"And whereas the provisions of rule 15 of the Solid Waste Management Rules, 2016 make every 

municipal authority in its territorial area responsible for implementation of the above Rules and 

for any infrastructure development for collection, storage, segregation, transportation, processing 

and disposal of municipal solid wastes. 

. And whereas the Rules cast a duty on the municipal authority or operator of a facility to make an 

application to the State Board in Form-l for authorization for setting up waste processing, 

treatment or disposal facility, if the volume of waste is exceeding five metric tons per day 

including sanitary landfills in order to comply with the implementation program, laid down in 

schedule 1. 

. And whereas, Municipal Authorities are also required to comply with various duties entrusted as 

per the provisions of Rule 16 of Solid Waste Management Rules, 2016. 

- And whereas keeping this in view Rajasthan State Pollution Control Board (hereinafter called as 

"the Board") has been conferred power to take such steps as are deemed necessary for the 

prevention, control and abatement of air and water pollution. 
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Regional Office Jaipur (City) T 
Rajasthan State Pollution Control Board %’fi FE e 

8/263, Malviya Nagar, ]aipu\i 

Phone; 0141-4068311, e-mail: ro.cityjaipur@gmail.com 

9. And whereas, Nagar Nigam Jaipur, is managing solid waste Jtrzmsfer :ta;:on cum y e I ] . ; ‘ K m.a“ 
recovery facility situated at near RIICO industrial Mansarovar, Jaipur an Process j wy 
that it generates water & air pollutants. . 

10. And whereas, above mentioned site was inspected by the Board officials on 21.1 12025 - ¥ 
following observation are made ; 

© That you are operating x solid waste transfer station cum material Fecovery fagy, 
at near RUCO industrial Mansarovar, Jaipur without obtaining prior consent frm;; K 
the State Board. 

That no boundary wall is provided on the said site in order to have control agg, “ 
and solid waste was being stored in unlined land, which may result in leachat, 't generation and groundwater contamination. 

i Around 150 persons involved in waste collection, segregation and transportatio | activities are residing in temporary tents inside the premises. | sanitation facilities may lead to open defecation and associated environmental ang health hazards. 

The absence of Pproper 

During inspection foul odour was also observed indicating inadequate handling and management of solid waste at the site. 

11. Beside above fact you are advised to submit 
well as quantity of municipal solid wa; 

12. And whereas, it has been observed 
the provisions of the Water (Preve: 
Control of Pollution) Act, 1981 & 

13. In view of above, vou are requeste: 
. 

area and title of land is being used for said site as \(‘ ste is being handled at site. 
that Nagar Nigam Jaipur Greater has failed to comply with ntion & Control of Pollution) Act, 1974, Air (Prevention & Solid Waste Management Rules, 2016, 

d to direct the concerning that: 
Nagar Nigam Jaipur shall obtain consent to establish and consent to operate under water act, 1974 and Air act, 1981, 
Proper fencing/boundary wall should be provided around the site, so as to provide controlled access to the dumping site. 

*  Storage of municipal solid waste shall be carried out on lined land (impervicus flooring * ) 
Nagar Nigam Jaipur shall operate above mentioned solid waste transfer station cum material recovery facility as per Solid waste management rules -2016. 

Therefore you are advised to take corrective measures as mentioned above and submit action ! taken report along with supporting documents/evidence 1o thi s office within period of 15 days, failing which appropriate action may be initiated by the State Board under the provisions of Water (Prevention & Control of Pollution) Act, 1974‘, Air (Prevention & Control of Pollution) Act, 1981, Environment Protection act, 1986 & Solid Waste Management Rules, 2016 

Regional Officer 
Ol 
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N K wre ey 
Jaipur Smart City Limited 

(Mui\icipal Corporation Jaipur, Pt. Decn Dayal Upadhyay Bhawan) 
Lal Kothi, Tonk Road, Jaipur 

- CIN NoUTS144RI20165GC9590 
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